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Record of Proceedings

The learned counsel for the review petitioner and learned senior counsel
for the petitioner were heard at length on the review petition on merit. The
Commission reserved the order in the Review Petition.

2. The main petition shall be listed for hearing on 17.1.2013 at 10.30 A.M.

By the order of the Commission,

Sd/
(T. Rout)
Joint Chief (Law)
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